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JUDGMENT

In this application under Section 19 of the Adrainistrativa

Tribunals Act, 1985, the applicants who are working as Workshop

Attendants (in various Trades) a Class III post under the

Directorate of Employment and Training, Delhi Adroiniatation,

call in question the Rules gousrning the posts of Craft

Ihstructor/lnstructor/lnstructor (Draining)/lnstructor (Allied

Trade)/Mill Wright Insturntor issued under Notification

No,F.2(ll)/75-3.II dated 30.1.1975, Under these Rules, these

posts are to be filled in by direct racruitmant by persons
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possasaing the qualification prescribed under column 7

of the Schedule appended to the Notification which TeadS

as underj-

"7. Essentials

1. Platriculate or equivalent (with Mathematics
& Science for Engineering trades only)

,2. National Trade Certificate/Pteitianal
Apprenticeship Certificate/Certificate
in the trade concerned from a

recognised Institution*

3. Three years practical experiance in tha
trade concerned. ^

Desirable:

C.T.I, trained uill be preferred.

OR

Essential:

1. Diploma in Engineering/Technology.

2, One ysar practical experience in
the trade concsrned.

OR

one year C.T .1. training in the
trade concerned.'*

\

2. In these Rules, ther» is^o provision for promotion

of Uorkshop Attendants to the category of Craft Instructors.

It is the grievance of the applicants that failure to provide

any channel of promotion for Workshop Attendants is arbitrary

and violative of Articles 14 and 16 of the Constitution.

It is their further ease that the Workshop Attandants discharge

the duties attached to the posts of Craft Instructors

whenever the Craft Instructors are not availabj? either because

the posts are not filled up or because they are absent and,
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therefore, they should hawe been made efigible to be

appointed to the posts of Craft Instructors by way of

proiDotlon* We are unable to agree with any of these

contentions. Where the' posts are intendad to be filled in
0

initially by direct recruits^to say that the applicants are

denied the right to be appointed to the post is erroneous.

All persons including even Workshop Attendants uiho are

in service are eligible to apply for these posts and the

appointing authority is required to consider thsm provided

they are duly qualified and are otherwise eligible under the

Rules. If because the Workshop Attendants are overaged and

are not eligible or bacauss they do not possess the qualification

and

prescribed under column 7 referred to above/ they cannot be

considered, the Rules cannot be struck douih as arbitrary.

They are as much entitled to apply as any othtsr citizen, but

surely, no one can claim to be considered or appointed unless

he fulfils the qualification prescribed under the ^ules. If

either becauee ho does not possess the qualification prescribed

under column 7 or because he is above the age limit prescribed

under column 6, luhich lays doun that one should be beloui 30

ysars (relaxable for Government servants upto 5 years), the

applicants cannot complain that the Rule is arbitrary. The

qualifications prescribed under the Rulss, in our vietn, are

quite relevant to the duties and responsibilities which the

Craft Instructors are required to discharge. In fact, only
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because some Workshop Attendants who may be otherwise

eligible, hawing joined service may have become ovoragad,

the rule making authority, in its wisdom, has thought it

expedient to relax the age-limit by 5 years. That tdo think

is fair and just. No Government servant can claim as of right

that some avenue of promotion must necessarily be provided

under avary Service Rule. In this vieu of the mattar, ue

do not find any substance in this application which is

accordingly dismissed. No order as to costs,

I
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